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Hioh Court of Judicature at Y ttgg ,g' SN

1980, The pstitioner namely, Shri g_u_ ﬂﬂl““ﬁtafu¢fJ"-'
5 retired thereafter on 30-11- 82, The perusal nf?tht :
record shous that the petit ioner has ﬂﬂt,ﬁppﬂgpqqf ﬁﬁih}ﬁ¥%$
on the last three dates i.e. 7.3.89, 4.4,89 and e a

21,7.89, 1t appears that the petitdoner has lost

| interest in pursuing the petition. Therefore, the e
r _t--t:l_.
petition is dismissed for want of prosecution uith }q
no order to costs, f i
A.M,
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November 21, 1989,
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